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IN THE CENT.AL ADNMINISTRATIVE TRIBUNAL : HYDERABALY BeNCH

AT HYDERABALD

C.A.No.559/92 ' Date of Order: 10.7.1992

BETHEEN : | -

Abdul Kareem - .o Abplicant.
AND

-1, The Union &f India rep. by

' its Secretary, Ministry cf

. Finance {(Dept. of Revenue).
North Bleock, New Delhi.

2. The Central Board of Excise&
Customs, rep. by its Secretary,
Govt, of India, New Delhi.

3. The Collector, Central Excise,
Basheerbagh, Hyderabad,

4, The Asst. Collector, Central

Excise, Division-II, Hyderabad. .. Resgpondents.
Counsel feor the Applicant .. Mr,G.Parameswara Rao
Counsel fecr the Respondents .+ Mr.N.Bhaskara Rao;fﬁku
Loy
CCRAM;

HCON'BLE SHRI T.CHANDRASEKHARA REDDY,MEMBER(JUDL.)

(Order of the Single Member Bench delivered by

Hon'ble Shri T.Chandrasekhara Reddy, Member(Judl.) ).
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respondents QENRCSIrSREANESRGIARASRATMErthy  As could be
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This is an application filed under Section 1°r

. of the Administrative Tribunals Act tc digect'the respondentA

to continue .the applicant in service ang\ further to
regularise his service in the presert cadre with all

censequentisl benefits and grant such other relief or reliefs

~as may deem fit and proper in the circumstances of the

cese.

2., ' The applicant is working as Sweeper-cum-
Water carrier in the office of the Asst., Collector, Central

Excise, Hyderabad II Division. During the course of the

admission hearing of this Ca it was brought tc cur notice
. AR ey MY S
that the services of the applicantafladnkess terminated by the
. al -~ k“ M‘Q ¢ '
“3% 70.- :3 . A

seen the dpplicent Neu dppivoc.o. -

without first approaching the :espondenps‘for redressal of
his grievance/grievances. In view of this position we are
¢f the opinion that this CA cculd be disposed of at the
admission. stage by giving appropriate Qireétions{

Ja

Timmmt b mzke 8

representation to the respcndents with regard to the redressa’
of his gq;evance/grievances within 2 weeks from tcoday i.e.

frem the 'date of this order. The respondents shall receive
I . .
the sAid recvresentation macde by the applicant and shall rass
final orders on the Said rFPreSEntaTtion wi i epp——.
| f ,

expeditiéusly as possible,

4. ; Mr. G.Parsmeswara Rao, Advocate for the appl:

I :
TTT for drwerdm relief. It is the argumert of the couns
for thefappllcaqg Wewt if the termination orders are yivewn -

affagtrtie, that the applicant would pfacﬁically be in the
-, . !

streets., In view of the : submission of the ccunsel for tﬁe
| i

===+ 2nd in the interests of Justice as an interim meas
we Gifect the respondents to CONTINRE Lue wwe - W
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ﬁervmce in his present post until finel orders on the said

the applicent are pass Q

reprresentation of

6. ‘The applicant would be at liberty to
' |

approach this Tribunal afresh in accordagce with law if

the.applicant is aggrieved by the final orders pasced by the

respoendents. With the above said directicns this CA is

disposed of with no order as to costs.

' ‘ 7 - Ne—dwe 3=d
j B (T.CHANDRASEKHARA REDDY)

Member(Judl.)

Dated: 10th July, 1992

(chtated in the Upen wour v, ,,?,

Deputy Registrar(J)

To . ,
1. The Secretary, Union of India,
Ministry of Finance (Dept. of Revenue)
: “C North Block, New Delhi.
2., The Secretary, Central Board of ExXcise & Customs,
Govts of India, New “elhi,
3., The Collec ntral Excise, Basheerbagh, Hyderabad. PR—
;. The Assistant C:ollector, Central Excise, Division 11X, Hyderaba
s WiIe \.vyj W e e - |
i‘. One copy to Mr.N,Bhaskar Rao, Addl, CGSC.CAT Ryt C S

-?v. One spare COPYe
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